Motion of No-Coufidence in the Council of Ministers (Contd) Phalguna 29 1888 (Saka)
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Atal Behari Vajpayee (Balrampur) : I amgreateful to all the members who

have spoken for and against this motion. Some members have asked whether Rajasthan was
a fit case for no-confidence motion. In this connection I may say that in our opinion Rajas-
than is a test case in which we would like to know whether the Central Government stand
for justice, impartiality and whether it will co-operate with the non-congress Ministries in
various States. There is no reason why non-congress Ministry should not have been formed
in Rajasthan. It is true that non-congress Ministries have bcenl formed in some of the States
but why Rajasthan should be deprived of it. The Hon’ble Home Minister, in his speech,
could mot clarify as to how the decision taken by the Governor was always in favour
of Congress party and adverse in case of non-congress parties 7 At the time of formation of
Ministry in Kerala even Socialist party of 19 members was called by the Governor but in
Rajasthan only Congress party was called even after the decision that Ministry will be
formed by the Congress party. - It is not understood how the Governors of Kerala
and Rajasthan adopt different rules in formation of a Ministry. The question of largest
single party was not followed in Kerala. When Shri Sukhadia had expressed his inability
to form a Ministry, why non-Congress parties were not allowed to form the Ministry ? It
has been argued that the said action has been taken to preserve peace, I want to ask whether
peace was disturbed before the constitution was violated ? Tt is just putting cart before the
horse. Now as complete calm has been restored in Rajasthan the Governor ‘"has p'e'r-'h'apg'
taken it as prestige issue and Central Govt. is also silent over this important issue. The
members of Rajasthan I,cgis1ati\re Assembly came to Delhi with high hopes but they
were badly disappointed:- They have lost all faith in Central Government. I am pained
to note that some Congress member had said that 93 members who had come here were
forced to do so. May I have the permission to place a photograph of these 93 members
on the Table of the House ? We had contemplated that it will perhaps bcannoﬁnoed by the
President or Prime Minister or Home Minister that situation in Rajasthan is now peaceful.
'I‘Iie‘re.'is‘::é"'lifnit'bf patience of the people of Rajasthan. It is high time when impartiality
of the central Govt. could be established. ~We will continue to have our faith in Central
Govt. in case non-Congress Ministry is formed in Rajasthan (faterruptions). The Congress
members have charged that opposition partics have been joined to form Governments when
Congress has in ‘herself Communists and Socialists and................ ' o
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